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 Mr. Majid Salim Kachhi, one of the partners in the Appellant 

Company appeared and submitted an application for withdrawal of 

Appeal on the ground that the Appellant have already applied under 

the Sabka Vishwas Scheme, 2019 with the competent authority and 

a discharge certificate for full and final settlement of tax dues under 
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Section 127 of the Finance Act, 2019 read with Rule 9 of the SABKA 

VISHWAS (LEGACY DISPUTE RESOLUTION) SCHEME, 2019 has also 

been issued by the said competent authority.  

2. The aforesaid application is taken on record and in view of the 

facts mentioned therein, the Appeal filed by the Appellant before this 

Tribunal ceases to exist. Accordingly, the Appeal is dismissed as 

deemed to be withdrawn.  

 

(Order pronounced in the open Court) 
 
 

 (Ajay Sharma)  
Member (Judicial) 
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